AB. No. 46 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Ms. A.R. Nath, learned counsel appearing for and on
behalf of the petitioner.

Seen the pre-arrest bail application.

Bail application will be considered only after perusal of the C.D.
Call for the C.D.

Issue notice.

Since Mrs. S. Bhattacharjee, learned GA is present and
accepted the notice, no formal notice is called for.

However, in the meantime, in the event of arrest of the
petitioner, she to be released on bail for a sum of Rs. 50, 000/- (Rupees
fifty thousand) only with one surety of the like amount.

This interim bail shall continue till disposal of this balil
application.

List this matter on 15.12.2014 for C.D, appearance of the I/O

and hearing.

JUDGE

D. Nary



AB. No. 47 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Ms. A.R. Nath, learned counsel appearing for and on
behalf of the petitioner.

Seen the pre-arrest bail application.

Bail application will be considered only after perusal of the C.D.
Call for the C.D.

Issue notice.

Since Mrs. S. Bhattacharjee, learned GA is present and
accepted the notice, no formal notice is called for.

However, in the meantime, in the event of arrest of the
petitioner, she to be released on bail for a sum of Rs. 50, 000/- (Rupees
fifty thousand) only with one surety of the like amount.

This interim bail shall continue till disposal of this balil
application.

List this matter on 15.12.2014 for C.D, appearance of the I/O

and hearing.

JUDGE

D. Nary



BA. No. 52 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. A.S. Siddique, learned counsel appearing for and on
behalf of the petitioner/accused Shri Naveed Sheikh who submits that the
petitioner/accused came to India with a valid Passport and Visa along
with his mother and the mother is an Indian citizen, a local resident of
Keating Road, Shillong. So thereafter, he overstayed in India as a result,
he was arrested and at present he is in judicial custody for the last
14(fourteen) days. So he may be allowed to go on bail.

The learned counsel also further contended that bail application
was moved before the learned Chief Judicial Magistrate, Shillong which
was rejected.

Mr. N.D. Chullai, learned Sr. GA is present along with the I/O
who submits that the petitioner/accused came to India along with his
mother under a valid Passport and Visa, but did not return back to his
country and stayed in India and at present he is in judicial custody.

In these circumstances, | am of the view that, if bail is granted;
it will not hamper the investigation. Hence, bail application is allowed with
the following conditions:

1. The petitioner/accused shall appear before the 1/O as

and when necessary for the investigation.

2. The petitioner/accused shall not disappear or moved

from the jurisdiction of the learned Chief Judicial
Magistrate, Shillong without prior permission and

3. He shall not indulge in any kind of activities which may

cause to law and order problem.

The above petitioner is allowed to go on bail for a sum of Rs.
50, 000/- (Rupees fifty thousand) only with one surety of the like amount
subject to the satisfaction of the learned Chief Judicial Magistrate,
Shillong.

Before | part with this case record, | also observed that if the
petitioner/accused intends to stay in India, then he should apply for that
purpose with the Union Home Ministry, Govt. of India.



The Registry is directed to return the C.D to Mr. N.D. Chullai,
learned Sr. GA along with a copy of this order.

With this observation and direction, the instant bail application
is allowed and stands disposed of.

JUDGE

D. Nary



CRL.PETN. No. 30 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Ms. R. Paul, learned counsel appearing for the petitioner
as well as Mr. J.M. Thangkhiew, learned GA.

No report about the service against the respondent No. 2. Await
for the service report.

From record it appears that Lower Court case record has not
been received. Issue reminder.

List this matter after 2(two) weeks.

JUDGE

D. Nary



MC[WP(C)] No. 307 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. K. Khan, learned counsel appearing for and on
behalf of the petitioner, who prays for further sanction of time to comply
the judgment and order dated 25.04.2014 passed by the learned Single
Judge in WP(C) No. 110 of 2013.

| have perused the judgment and order dated 25.04.2014
passed by the learned Single Judge which is at Annexure A-1 wherein, it
appears that the learned Single Judge has already extended the time for
2(two) months as a last chance. However, considering the peculiar
circumstances of the case that acting Vice Chancellor has no power to
constitute the Selection Committee as per Govt. of India, Ministry of
Human Resource and Development dated 09.10.2014 another 2(two)
months time is granted with a direction that either a regular Vice
Chancellor to be appointed immediately or to comply the judgment and
order dated 25.04.2014 passed by the learned Single Judge in WP(C)
No. 110 of 2013 without fail. It is also further observed that no further time
will be extended.

As requested by Mr. N. Mozika, learned counsel appearing for
the respondent to communicate a copy of this order to the Ministry of
Human Resource and Development, Govt. of India.

The Registry is also further directed to furnish a copy of this
order to both the learned counsel appearing for the parties in the course
of the day.

With this observation and direction, this instant petition is
allowed and the matter stands disposed of.

JUDGE

D. Nary



WP(C) No. 201 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S.C. Shyam, learned Sr. counsel appearing for and
on behalf of the Union of India, who submits that he need sometime to file
the affidavit pertaining to Assam Rifles Public School Corpus Fund Rules,
to which Mr. N. Mozika, learned counsel appearing for the petitioner has
no objection.

In the meantime, if there is any stay it shall continue till the next
date.

As suggested by the learned counsel appearing for the parties,

list this matter after winter vacation.

JUDGE

D. Nary



WP(C) No. 202 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S.C. Shyam, learned Sr. counsel appearing for and
on behalf of the Union of India, who submits that he need sometime to file
the affidavit pertaining to Assam Rifles Public School Corpus Fund Rules,
to which Mr. N. Mozika, learned counsel appearing for the petitioner has
no objection.

In the meantime, if there is any stay it shall continue till the next
date.

As suggested by the learned counsel appearing for the parties,

list this matter after winter vacation.

JUDGE

D. Nary



WP(C) No. 203 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S.C. Shyam, learned Sr. counsel appearing for and
on behalf of the Union of India, who submits that he need sometime to file
the affidavit pertaining to Assam Rifles Public School Corpus Fund Rules,
to which Mr. N. Mozika, learned counsel appearing for the petitioner has
no objection.

In the meantime, if there is any stay it shall continue till the next
date.

As suggested by the learned counsel appearing for the parties,

list this matter after winter vacation.

JUDGE

D. Nary



WP(C) No. 204 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S.C. Shyam, learned Sr. counsel appearing for and
on behalf of the Union of India, who submits that he need sometime to file
the affidavit pertaining to Assam Rifles Public School Corpus Fund Rules,
to which Mr. N. Mozika, learned counsel appearing for the petitioner has
no objection.

In the meantime, if there is any stay it shall continue till the next
date.

As suggested by the learned counsel appearing for the parties,

list this matter after winter vacation.

JUDGE

D. Nary



WP(C) No. 281 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Ms. Tanzen Yangi, learned counsel appearing for and on
behalf of the petitioner, who submits that the petitioner is not intending to
file the rejoinder affidavit and also further submitted that pleading has
already been exchanged between the parties, to which Mrs. S.
Bhattacharjee, learned GA consented.

Since the pleading is complete, list this matter for hearing after

winter vacation.

JUDGE

D. Nary



WP(C) No. 288 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. M. Mondal, learned counsel appearing for the
petitioner.

Mr. J.M. Thangkhiew, learned GA and Ms. P. Roy, learned
counsel appearing for the respondents No. 1 to 4 submits that they need
2(two) weeks’ time to file the counter affidavit.

From record it appears that A/D card has not yet been received
against the service of notice upon the respondent No. 5.

Mr. M. Mondal, learned counsel appearing for the petitioner is
directed to contact the local GPO, Shillong and to obtain the certificate
about the status of service of notice upon the respondent No. 5 and to file
the same before this court by way of an affidavit on the next date fixed.

In the meantime, if there is any interim order it shall continue till
the next date.

List this matter after 2(two) weeks for filing of counter affidavit

and affidavit of service of notice upon the respondent No. 5.

JUDGE

D. Nary



WP(C) No. 324 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. H. Abraham, learned counsel appearing for and on
behalf of the petitioners as well as Mr. L.R. Sangma, learned counsel
appearing for the respondents No. 6 to 8.

Mr. R. Gurung, learned GA appearing for the respondents No.
1 to 5 submits that he need 1(one) weeks’ time to file the counter affidavit.

List this matter after 2(two) weeks for filing of counter affidavit.

JUDGE

D. Nary



WP(C) No. 331 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. L.R. Sangma, learned counsel appearing for the
petitioner, who submits that this matter may be placed before the ensuing
Lok Adalat to be held on 06.12.2014.

Mr. R. Gurung, learned GA is present.

The Registry is directed to list this matter before the Lok Adalat.

JUDGE

D. Nary



WP(C) No. 336 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Ms. Tanzen Yangi, learned counsel appearing for and on
behalf of the petitioner.

Ms. R. Paul, learned counsel appearing for the respondent No.
4 is present.

Mr. L.R. Sangma, learned counsel appearing for the
respondents No. 1 to 3 submits that he has not yet received a copy of the
petition.

Ms. Tanzen Yangi, learned counsel appearing for and on behalf
of the petitioner is directed to furnish a copy of the petition along with the
Annexures in the course of the day.

List this matter after 2(two) weeks for filing of the affidavit-in-
opposition by the respondents No. 1 to 3.

JUDGE

D. Nary



WP(C) No. 342 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S. Deka, learned counsel appearing for the
petitioner.

Ms. P. Roy, learned counsel appearing for and on behalf of the
respondents No. 1 to 4 submits that she need 2(two) weeks’ time to file
the counter affidavit.

Prayer is allowed.

In the meantime, if there is any stay order it shall continue till
the next date.

List this matter after 2(two) weeks for filing of the counter

affidavit.

JUDGE

D. Nary



WP(C) No. 361 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. R. Jha, learned counsel appearing for and on behalf
of the petitioner as well as Mr. S.C. Shyam, learned Sr. counsel
appearing for and on behalf of the respondents.

Mr. S.C. Shyam, learned Sr. counsel appearing for and on
behalf of the respondents submits that, the petitioner has already been
relieved from his present posting, which he has received under his
signature. But, when the movement order was sent, he ran away from his
residence and refused to accept the movement order and thereafter, an
FIR was lodged. Subsequently, he informed that he was admitted in
NEIGRIHMS, Shillong, and on enquiry he was found to be an outdoor
patient. If it is so, then, in my view the order dated 18.11.2014 wherein, it
is directed that if the petitioner is not relieved from his present posting, the
respondents should not give effect to the order dated 12.11.2014 till the
next date. However, since the submission advanced by Mr. S.C. Shyam,
learned Sr. counsel has been denied by Mr. R. Jha, learned counsel
appearing for the petitioner, the respondents is at liberty to file the counter
affidavit annexing all the documents.

Mr. S.C. Shyam, learned Sr. counsel appearing for and on
behalf of the respondents further submits that he is going to file the
counter affidavit on 05.12.2014 and Mr. R. Jha, learned counsel
appearing for and on behalf of the petitioner also submits that after
receiving the counter affidavit, he will file the rejoinder affidavit if any
within 2(two) days.

List this matter on 05.12.2014 for filing of counter affidavit.

JUDGE

D. Nary



WP(C) No. 365 of 2014

BEFORE
HON’BLE MR. JUSTICE, S.R. SEN

03.12.2014

Heard Mr. S. Deka, learned counsel appearing for the petitioner
as well as Ms. P. Roy, learned counsel appearing for the respondents,
who sought 2(two) weeks’ time to file the counter affidavit.

Prayer is allowed.

List this matter after 2(two) weeks for filing of the counter
affidavit.

JUDGE

D. Nary



BEFORE
HON’BLE MR JUSTICE SR SEN
Review Petn. No. 12 of 2014

03.12.2014

Heard Mr. GD Joshi, learned counsel for the
petitioner as well as Mr. A Khan, learned counsel for the
respondents.

The learned counsel for the petitioner submits that,
Annexures-12 & 13 are not in the hand of the petitioner and he
has never submitted any voluntary resignation and further
prayed that for such discrepancies, CBI may be directed to
conduct an inquiry to find out the truth.

After hearing the rival submissions advanced by the
learned counsel for the parties, [ am of the considered view that
before proceeding further, I hereby direct the petitioner if he is
to be sure that Annexures-12 & 13 are not in his hand or
signature therein, he may file the same by way of affidavit.
Thereafter, it will be decided as to whether the matter to be
forwarded to CBI for inquiry or not.

List this matter after winter vacation as suggested

by the learned counsel.

JUDGE

V Lyndem






BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 52 of 2012

03.12.2014

Heard Mr. R Jha, learned counsel for the petitioner
as well as Mr. SC Shyam, learned senior counsel for the
respondents.

Both the learned counsel submit that, they are not
prepared with the case today and prayed that the matter may
be posted after winter vacation.

Prayer is allowed.

List this matter after winter vacation as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 332 of 2013

03.12.2014

Heard Mr. P Nongbri, learned counsel for the
petitioner as well as Mrs NG Shylla, learned State counsel.

Both the learned counsel submit that, they are not
fully prepared with the case today and prayed that the matter
may be taken-up after winter vacation.

Prayer is allowed.

List this matter after winter vacation as prayed for.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 379 of 2013

03.12.2014

Heard Mr. P Dey, learned counsel for the petitioner
as well as Ms PS Nongbri, learned counsel for the respondents.

The learned counsel for the respondents submits
that, the conducting counsel Mr. BB Narzary is not available to
argue the matter today, so the matter may be adjourned and to
be fixed after winter vacation to which learned counsel for the
petitioner has no objection.

As prayed for by the learned counsel, list this
matter in the 1st week of February, 2015.

JUDGE

V Lyndem



BEFORE
HON’BLE MR JUSTICE SR SEN
WP(C) No. 394 of 2013

03.12.2014

Learned counsel for the petitioner is not present
without any step.

Learned counsel for the respondent State Bank of
India also is not present, however, her junior counsel Ms. D
Shylla informed that, the counsel holding the brief Mrs. T
Yangi is on leave, so the matter may be posted on some other
dates.

List this matter after winter vacation.

JUDGE

V Lyndem



